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[Shri P. Ramamurti]

Finally, this year they have sent five letters to
the Minister of Education and three
telegrams. The Minister of Education does
not do it necessary to answer those letters. I
would like to ask the Minister, if teachers are
driven to this condition and they are forced to
have demonstrations, if this is the kind of
treatment that is meted out to teachers, what
will be the treatment meted out to people like
to working class and poorer sections ? So, the
absolute apathy, indifference, even to their
representation, going to the extent of not even
acknowledging their letters, has led to a
situation where the entire teachers of the;
Delhi University are now on a 'dharna’, and if
it is not attended to immediately, it may lead
to a strike; you are driving even the teachers
to the position of strike. The workers may
also have to go on strike. The entire society is
being forced to take direct action. Therefore,
it is high time that the Education Minister
sends for them, discusses with them and tries
to come to .some amicable settlement with
regard to their grievances. After all, if you
say that teachers are unreasonable, then who
is going to be reasonable in this world ? If
teachers are unreasonable, if people are
unreasonable, workers are unreasonable,
RAW employees are unreasonable, if
everybody is unreasonable, then are you
beino; reasonable by not even acknowledging
their letters? If this is the kind of yardstick
that is going to be applied, then, I am afraid
this Government will be a totally non-
functioning Government and people will get
absolutely 'disgusted. Therefore, I want the
Minister to immediately sen 1 For them and
have a dialogue, so that they are not forced to
take further direct action, so that the entire
student community will not suffer. If they go
on strike, then the entire student community
of Delhi University will also suffer. Their
academic courses will suffer. Therefore, I
want the Minister to do that. That is all.

[RAJYA SABHA]

Chief Minister. Tamil 196
Nadbv.
MR. DEPUTY CHAIRMAN : Mr.
Mathur. . .Not there.

REFERENCE TO THE
ALLEGED ATTEMPT ON THE LIFE
OF THE CHIEF MINISTER OF TAMIL

NADU
SHRI R. RAMKRISHNAN (Tamil
Nadu) Mr. Deputy Chairman, Sir, I

would bring to the notice of the
Government and this hon.- House the recent
attempt on the like of the honourable
Chief Minister of Tamil Nadu, Shri M.G.
Ramachan'lran.  Sir, this is  the third
dine in one year when people are trying to
get at  his life.  First time when he was
going in a train, some Opposition party
work, threw stones at the train and he
was bruised. Second time when he was
going settle the Naxalite problem, there was
a bomb thrown. And recently when he went
to settle I dispute between the Rock
Memorial Centre and ferry people,
personally, and he was settling the matter,
a man at the Maniyachi station threw a  one-
and-a-half foot long knife. Fortunately, one
of his men was opening the door of the
compartment, and the dagger could not reach
him. You know, Sir, that recently the Tamil
Nadu Government promulgated an
Ordinance when.24 village officers who were
enjoying hereditary rights, were almost
running riot, doing all sorts of things,
indulging in all sorts of things, like raping of
women etc. ; money-lenders doing all
sorts of things loan-sharing etc. and
he wanted to put an end to this system and
recruit fresh people and because of this one
of these persons, who was stated to be an
executive of the State Village Officers'
Association attempted to take the life of the
Chief Minister. Sir, there is evidence to
show that he is sympathiser of a
leading Opposition  party in Tamil
Nadu. Is it a democratic behaviour that.
anybody should incite violence and take the
life of people ? Is this the way democracy
should be run, Sir?
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It is really to be condemned outright and a
shameful thing. Even when Mrs. Gandhi
visited Madras in 19775 ™ “* s still going on
: there was a big conspiracy to kill her. That
case is still not over. In the light of this, I
would appeal to the good sense of the House
and <to the Members of that party not to
indulge in this kind of thing and incite
anybody to violence. It is providential that
Chief Minister has escaped. This is what I
would like to bring to your notice, Sir.

SHRI G. G. BHATTACHARYA (Uttar
Pradesh) : I also join and support him in this
matter and also request you that at least
political murders should not be resorted to.
{Interruption-). Sir, the attempt on the life of
Chief Minister is the concern of everybody.

So, it cannot be brushed aside.  Therefore,
Sir...

MR. DEPUTY CHAIRMAN : Special
Mention by Shri Mathur. He is not here. Shri
Shrikant Verma.

SHRI G.C. BHATTACHARYA :

... .through you, we are requesting the
Government ....

MR. DEPUTY CHAIRMAN : Yes, yes.
The Government here cannot do anything.

SHRI G. C. BHATTACHARYA :
"They can because the allegation is (that
they are inciting.

MR. DEPUTY CHAIRMAN
Shrikant Verma.

Shri

SHRI V. VENKA (Tamil Naduj: Sir, he
is not a DMK member. He is an affected
officer. Our leader, Mr. Karunanidhi also
condemned rthe action, Sir.

SHRI V. GOPALSAMY ...(Tamil Nadu)
: Mr. Deputy Cllmrraan, Sir ...

Mil. DEPUTY CHAIRMAN : 31 j, n >.
Niw, Shri Shrikant Verma.

[11 DEC. 1980]

|

|

Chief Minister, Tamil
Nadu
SHRI V. GOPALSAMY : The

alleged person belongs to the AIADMK,
according to our Party information.
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MR. DEPUTY CHAIRMAN :
He has not named any party.

SHRI V. GOPALSAMY

And also, it is a drama staged by the Chief
Minister, Mr. M.G. Ramachandram to divert
the attention of the people who* are against
him, in Tamil Nadu. (Interruptions) They
staged a drama. I belong to that district. I
know that. (Interruptions) He belongs to
your party. Mr Ramakrishnan is the latest
addition to his party and does not know
about MGR. (Interruptions)

MR.
Order,
seats.
your
spoken.
please.

DEPUTY
please.

CHAIRMAN

All of you lake your
Mr.  Gopalsamy, please take
seat. Both the parties have

(Interruptions) Order,
Nothing will go on record.

[SHRI V. GOPALSAMY: continued to
speak.]

[SHRI U.R. KRISHNAN 1
continued to speak]

MR. DEPUTY CHAIRMAN :

Nothing is going on record. You take your
seats. Mr. Gopalsamy, please take your seat.
Mr. Ramakrishnan has made certain
observations. Then you have made your
observation. The matter rests there. Let the
people come to their conclusion. Now, I will
call Mr. Shrikant Verma.

oY fa =X AT (T3217) @ AT

HIT 9T WTF HTEC
AfaA oA F qre §E ¢ AT 7
UF IAG  aFfEer gArar| H AEAT
7 feamF AT aia WA AL SA
T & 7% FwAT. 9E E o
WA 39 §a49 ¥ FORT ¥ WS

T

(Interruptions)
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[+t fora @z )
stem faan # s afz fran & A1 s
HITH WM F7 gewaA | AAT AT gt
# s A g fE AT I ogE-
AT F AW WWE WE AW @
ar qgt !

MR. DEPUTY CHAIRMAN, : Just a
moment.

[RAJYA SABHA]

THE LEADER OF THE HOUSE (SHRI

PRANAB MUKHERIJEE) We

are

ascertaining the position. Perhaps, he may be

coming.

MR. DEPUTY CHAIRMAN : But may
I tell the Government I the Minister should
have come [i ward and his statement should
li, been listed in today's List of Business? He
should have informed the House earlier that

he will be making a

statement. That should be the procedure.
When he was asked yesterday to make a state-
ment, I think his statement should have come
by now. This is not ¢ proper. (Interruptions)
Now he is coming. (Interruptions) 1 have
already said that. Yes, Shri Shrikant Verma.

MR. DEPUTY CHAIRMAN :
He is saying that the Minister is

At vavar feg (R giw )
dEq WY T ¥ AW b oarr i
3T Fg A . (Interruptions)

S gt fag wed (LETwiw )
Hwq g W oaw A1 amEra fam
o fE =R wvw # s ar ag?
coming.

Yes Mr. Shrikant Verma.

REFERENCE TO THE ALLEGED

ATROCITIES BY C.P.M. WORK-ERS IN

MALDA DISTRICT OF WEST
BENGAL

o oflera awi (w7 giw)

Iaaafy agry, afvaw game 7 wre-

i) wafaer ardl &1 ww & ) AreE-

aifzat #1 3g 2Ar 2 6 F amrn o

Workers in Malda 200

qATAEE § fawmm wmd ) At
fra@ @ WA & 7371 91T gradman
1 ggrfaar afa s 5 939 afes
AT T § | WT-ATer ATTCET &1 sawar
5T 727 2, arafow &1 wgew fzar @r
TR 2, SR W ITET AT @ 2 AR
7% A9 ATHATE § ATH 9T Z1 @02
foed faai 27 saqgaT #1 AT fae 7
waaArdT svafae arEf # #A &1
w7 gra 3 & faar o gw arEf & v ey
waETe F10 A7 & 9 fF aom de-wnr
2 wre faar faelt rw & 980 % 3@
T 9T FAATE GHIA 97 HFEH AT
% ot T AW AT &1 27 AEET B
qrerar § = gEenT At 9 e
fagra =1 w€ | gzAT A1 4% fgw &
1 g%, afew fagre & ofr 7 27 e
afra =zt ag werae yfw & @V
fgmr afew meez @rEf,  ATARETEY
fawgin fa s wamaa w1 8 )
FEM I A F] TAEIT w0 7w
o7 IAET Wy fAerE @) Aew _Y
=il & A war g 1 (1) frat
wHTEE, g agr, (2) fwar awas
wia wgrer, (3) faaf wEge A AR,
(4) frat a3« a9 52T

sumwfa wgEa, gz Faa @an
Tt & fr i safa e §,
werHw g | Al wgfase el
g 1 gufacis it Fgdar § 1 FfeT
T 77 UF " wrw § fea 7 af
o1 Wi fawre o 7€ § gemers 1
59A qg WY 6T @i afaa g5 S @
Igaamata wgma fs afess g 7 a9
IET 7 FAF ATHATET § AT 97 WATATC
F7 71 & afew weqasEi §1 A1 Tay
S 7g1 &, ferar st arewarfawar #°
Farar faar sy w@r & | SwmwE AEEy,
% afemw @ma 3



